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~en Court 

CENTliAL Af1AINI~TRA TIV E TRIBUNAL 

ALLNiABAD B ENGH. ALLJlHAB AD -
ORIGINAL APPLICATION NO. 1203/02 

al ongwith 

ORIGINAL APPLICATION NO. 1133/Q.!. 

nJESDAY, 'frll$ THE 22nd DAY OF OCTOBER, 2002 

HON. MR. S. DAYAL, MEMBER-A 

HON. MR. A. K. BHATNAGAR, MlMBEP-J 

Nawab Is a, 
s/o Sri Wdhid Ali, 
r/o Vill age Lalpur, 
Post Office Pur ab Kasia,.r 
P. S. Kokh raj, 
District Kaushanbi. r 
At present working as-/Peon cun Porter , 

..... 

Off ice of Chief Reservation Superintendent, 
Northern Railway, 
Allahabad. • ••• Applicant. 

{By Advocate:- ~hri A.N. fripathi) 

Versus 

l. Union of India, 
Th ro ugh Chai.un an 
Railway Board, 
Ra il Bhavan, ~ · 

New Delhi. 

2. Divisional Railway Manager, 
Northern Ra'J.way, 
Allahabad. 

3. Divisional Comme rcial Manager, 
Northern Hallway, 
Allahabad. 

4 . Mohd. Az ahar Shans, 
Divisional Comme rcial Manager, 
No rt he rn Rd il way, 
Allahabad. • •••• Respondents. 

(By Advocate:- Sh ri A.K. Gaur) 

O R DE R. - -- - -
HON. M.H. s. 01-\YAL, MEMS.EB-A 

This application has been filed with the prayer 

for s etting aside order dated 13-10-99 and a 

direction to respondents to announce the scheme 
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of recrui "bnent before canmencing recrui 1ment and al.so 

to make recruitment for all the de cl a red 43 vacancies. 

2. The applicant has cl aimed that he iS a group 0 

employee and has completed more than 3 years of 

se.rvice and was entitled to appear in the departmental 

examination for recruitment to the post of Ticket 

Collector against 33.33% departmental quota. Since he 

was eligiblet he submitted his application fozm 

before 25-9-1999 in which some of 555 candidates appeared 

in the written exam ination held on 6-6-1999 fran 

which 85 candidates including the applicant we r e 

selected for intervi£W. It :is- ~claimed that the 

selection was jus t a s how only for the satisfaction of the 

candidates and the Ch ainnan had already decided 

to select his own c andidates to be emp anell ed. 

It rs cl aimed that 35 ma rks were for written 

exanination and 65 marks for interview. It 'is also 
shou.ld 

claimed that there were 43 v acancies whichJhave 

also been filled up. other irreg.blarities in the 

selection have also been alleged. 

3. The argunent of Shri A. K.Gaur, counsel for the 

respondents has been heard. 
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4. Lea1ned counsel for the respondent~has cited before 

us the .judgement in the c ase of Beni Madhav Singh and 

others vs Unlon of India and others in O.A NO. 1381/99 

decided on 3-5-2CX)2 and O.A NO. 1133/01 de cided on 

3-10-2002 where the sane controver~y was exanined and o.Lso 

relying on the law laid down by the Apex Court in 

On Prakash $hukla Vs Ak-.hilesh Ku1Dar Shukla AIR 1986 

SC 1043,. the O • .A had been found as l acking in merit and 

was dismissed. 
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5 . This O.A tis . al so i -~ • dismiss ed as 1 acking in 

merit on similar grounds . There shall be no order 

as to costs. 

~ 
Membe~J 

/madbu/ 
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